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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.551/2022

IN THE MATTER OF:

DR. ASHOK KUMAR ................ APPLICANT

VERSUS

STATE OF U.P. & ORS. ................. RESPONDENTS

COMPLIANCE AFFIDAVIT/ACTION TAKEN REPORT FOR 

AND ON BEHALF OF THE RESPONDENT NO.3/GREATER 

NOIDA AUTHORITY

I, Nathauli Singh, S/o- Late Sukhram, Aged about 57 years, working 

as Assistant Director (Horticulture) in the office of Greater Noida 

Industrial Development Authority, having office at Plot No.l, 

Knowledge Park-IV, Greater Noida, Utter Pradesh-201308, presently 

at New Delhi, do hereby solemnly affirm and state as under:

1. That I am working as Assistant Director (Horticulture) in the 

office of Greater Noida Industrial Development Authority/ 

Respondent No.3 (hereinafter referred as “Answering 

/ ■ Respondent”} and as such I am well conversant with the facts 
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and circumstances of the present case and therefore competent 

to affirm this affidavit.

2. That pursuant to and in respectful compliance of the order dated

14.12.2022 passed by this Hon’ble Tribunal in the above 

captioned matter, the Answering Respondent have got closed the 

Ready Mixed Concrete Plant (In short “RMC Plant) which was 

illegally run by M/s PMSS Building Material Pvt. 

Ltd./Respondent No.4 herein. It is submitted that a report to the 

said effect have also been sent by the Answering Respondent to 

Deputy Secretary, Uttar Pradesh Government, Industrial 

Development Section-4, Lucknow, Uttar Pradesh vide its Letter 

No. Assistant Director/Hortiulture/2022-23/1769 dated 

28.02.2023. A Copy of the said Letter dated 28.02.2023 sent by 

the Greater Noida Authority to the Deputy Secretary, Uttar 

Pradesh Government is being annexed herewith and marked as 

ANNEXURE-1. Copies of Photographs showing 

\ closure/removal of the illegal RMC Plant run by M/s PMSS

■9/ 'zA, \yBuilding Material Pvt. Ltd. are being annexed herewith and 

!Iharked as ANNEXURE-2 (Colly).
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3. That the Answering Respondent based on the recommendations 

made by the Uttar Pradesh Pollution Control Board, vide its 

Letter dated 31.10.2022 had imposed an environmental 

compensation of Rs. 1,00,000/- (Rupees One Lakh) on the 

Respondent No.4 and as such had directed the Respondent No.4 

to deposit the said compensation amount within 15 days. It is 

humbly submitted that the said environmental compensation 

amount imposed by the Answering Respondent vide said Letter 

dated 31.10.2022 has been deposited by the Respondent No.4/ 

M/s PMSS Building Material Pvt. Ltd.

4. That the instant Compliance Affidavit/Action Taken Report is 

being filed for and on behalf of the Greater Noida Authority in 

due compliance of the order dated 14.12.2023 passed by this 

Hon’ble Tribunal in the above captioned matter. It is humbly 

submitted that the present Compliance Affidavit/Action taken

Report may be taken on record by this Hon’ble Tribunal in the

interest of justice

I say that the contents hereof are true and correct to the best of 

my knowledge and belief and no part of it is false and nothing 

material has been concealed thereof.
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6. That the contents have been read over to me in my vernacular 

and the same is understood by me and no part of it is false and 

nothing material has been concealed thereof.

. Singh 
EOtDNBNT 
Greater Koida Authority 
Gautam Buddh Nagar

VERIFICATION
1 MPP ?0?3

Verified at New Delhi on this day of ' , 2023, that 

the contents of the above affidavit are true and correct to the best

of my knowledge and belief and upon the documents and 

nothing material has been concealed therefrom.

Asstt. Director (Horti.)
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AMM^UXb-4.
Page 33 _________________ __

6

g ter ^ftw sjWw fiw
W VR55I-01, 'Hetcx— nTcfoT UI4>—4, UW HIRST TvFcf—201301, WTOrgr -vR 'OwR sl4?T

_ ___________________ Website c x \ . , email ID: audwmv@gRda,m __________________
Wffi : WW fWraq/RWT/2022-23// yg 9 * fwflW Ri S/_5 y_/2023

WH /,

MWw />W WIT, 
W ttlrjci vWx ><33i <!Hin 
SUSHPlch TWTR 3IWTFT-4 
el <9 "1 '3? OWix IRRT

:- RFi'^TT xFrV Efe srffeWT, $ PTTf^RT fe VO VftsVT 551 /2022 ETO few R/TR
PR VwR fen WW 4 3R 3 WTfe uffevT glrn Vlf^T Rife fefe 14.12.2022 $ 

SlgMM’1 'Fi’Hffi I
HeTTR,

TgW S-fe Wife feR yHOfefeo 11 /77-4-2022 26.12.2022 W wfe.JR <pr

W fe fefe HTRIH / wfej W/RT gfe Rffew. fe ffeeft / H'llxhcT -3TT0 V0 VfeT 551/2022 
ETO Wfe egW «HR WTx fe?T T-fWR V SRI H Wife Vtfew ERT Rife ofet ffeE 14.12.2022 

W Sl’jmeH /Gt fed W §/ gp=f 5JF3WI W //d!' fe yrn SITEitffe ifeM 2T/W— 4 fe WW 
W! vfe cifi 3TWT fe V S Ei Pm/RI fefeVT cRT Mi Rd WhT i/d'kh 14.12.2022 HW WT 

iWrw /—

......4. In view of the averments made in the application and observations made in the report, we 
consider it appropriate to have response from (1) the State of Uttar Pradesh (U.P). through the Chief 
secretary. Government of U.P.
(2) the Member Secretory. UPPCB: (3) the chief Executive Officers. Greater Noida Industrial 
Development Authority; (4) the District Magistrate. Gautam Budh Nagar .and (5) M/s PMSS Building 
Material Pvt. Ltd. Project Proponent who stand impleaded as respondents No.l to 5. The register}’ is 
directed to prepare and attach memo of parties to the application. Respondent no.2 is already appearing 
before this Tribunal through counsel. Notices be Issued to respondents no. .1 and 3 to 5.
(5) Reply/respose by redpondents no. 1 to 5 be filled within one month by email at ju/ciy/ngi-Lgottin 
preferably in the form of searchable PDF/QCR supported PDF and not in the form of image PDF.
(6) List the further consideration on 01.02.2023.
(.7) In the facts and circumstances of the case, we also consider presence of the Regional Officer. 
UPPCB and the Officer duly instructed/authorized by the CEO-Greater Noida Industrial Development 
Authority to be essential for producing the relevant record and assisting this Tribunal in just and fail- 
adjudication of the questions involved in the ease and accordingly, above Officers shall remain present 
before this Tribunal physically or through VC with relevant records on the date fixed."

f-id-cM—02 hid Mel ci V Tsi h M <, VO—730 R 663 / 6 FIFM-Wi p/ cf wxwn W /tH
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TT^T) 'is'lcty qwi5 eftts WJw/WH/2022-23/224 R’mb 10.0.5.2022 (W t) XJci 

jh: q^fq; erogowsjo^o)/ /^h /2022-23 /1683 f^rai 03.02.2023 ftrfcr fcph t)

HFnH F Mie-Hi f^'*iPl ‘Haljdj 'T'K TS-id^d 777 vTFn on><1 7RJ5JT 7T <j<M CWT 3ifrlfl>41ul 77T

EX I ix<il 'I'MI ? I
„_______  Signed by

ei4*-1 cr> :- '3Hxi4dl^'dH Anand Vardhan
ACEO
28/02/23 11:08:57

(<MidX Wh)
3FT7 cbiJ’MIcicp Cli?4<b!'<l

d/c SFT< <t> 14 Ml el eft STTfc|<td4
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A459 RWA SECTOR-03, Patwarl, Greater NoIda, Uttar Pradesh 203207, India
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k<x4i . Rr>'-'^2p^.A P*j ^t/zL'
IN THE ------------------------------------------------------------------------------------------------------------------------ ;J

In the matter of:

As^ok Plaintiff(s)/ Petitioner(s)/ 
...Appellant(s)/ Applicant(s)

VERSUS

...Defendant(s)/ Respondent(s)

KNOW ALL to whom these presents shall come that I/WE- 
the above named-------- J do hereby appoint

Mr.
Ms.
Mr.
Mr.

ABDHESH CHAUDHARY (D/2498A/1999)
MANISHA SURI (D/412-H/2000)
NILENDU VATSYAYAN (D/2561/2005) _
NISHIKANT SINGH (D/396/2016)

Ms. GEETANJALI SETIA (D/3817/2020) 
Ms. MEENA YADAV (D/588/2020)

NCT OF DELHI COURT FEE 
DLCT2005609C2351L 

20-MAR-2023
NCT OF DELHI COURT FEE 

DLCT0833860H2230M 
08-AUG-2022

ADVOCATE(S) for
CHAUDHARY LAW OFFICES

Office at : K-2017, (L.G.F), CHITTARANJAN PARK, NEW DELHI - 110019.
Ph. No. 011-41053797, (M) 9810075174

Email: chaudharylawoffices@gmail.com

Hereinafter called the Advocate(s) to be my/our Advocate(s) in the above noted case and authorize 
him/them:-
(1) To act, appear and plead in the above noted case in this Court, or any other Court to which the same may be 

transferred, or the Court where the same may be tried or heard and also in the appellate Courts.
(2) To accept notice/process of Court on my behalf.
(3) To sign, file and present all pleadings, replications, rejoinders, appeals, cross-objections, petitions, counter 

affidavits, objections, affidavits, applications, including applications for execution, restoration, withdrawal 
and compromise, or such other petitions or affidavits or other documents as may be deemed necessary or 
proper for the prosecution of the said case in all its stages.

(4) To file and take back documents.
(5) To withdraw or compromise the said case.
(6) To take out execution proceedings.
(7) To deposit, withdraw and receive moneys, cheques and other instruments and grant receipts therefor.
(8) To do all other acts and things as may be deemed necessary or required to be done in the course of prosecution

of the said case.
(9) To appoint and instruct another advocate(s) and authorize him/her/them to exercise the powers and authority 

hereby conferred whenever the Advocate(s) may think fit to do so and to sign a power of attorney on my/our 
behalf for the said purpose.

And I/We do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the matter as my/our 
own acts, as if done by me/us to all intents and purposes.
And I/We the undersigned do hereby agree not to hold the Advocate(s) or his substitute responsible for the result of the 
said case.
And I/We the undersigned do hereby agree that in the event of the whole or any part of the fee agreed by me/us to be 
paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the
same is paid up.
IN WITNESS WHEREOF I/We do hereunto set my/our hand to these presents this the 
Accepted subject to terms of fee.

(ABDHESH CHAUDHARY)

, 2023.

Signature
Plaintiff(s)/ Petiti^^r^s^/Ap'pef anj(s)T !

(MAN* SURI) Applicant(s)/ DefenjgPjt^^^^d^^^
E. NO.W412-H/2000
Mob.:9810075174

(NISHIKANT SINGH) (GEETANJALI SETIA)

(NILENDU VATSYAYAN) (MEENA YADAV)

TWENTYF VE RUPEES-
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Gmail CHAUDHARY LAW OFFICES <chaudharylawoffices@gmail.com>

Service of Compliance Affidavit/Action Taken Report
1 message

CHAUDHARY LAW OFFICES <chaudharylawoffices@gmail.com> Mon, Apr 10, 2023 at 6:55 PM
To: csup@nic.in, dmgbn@nic.in, pankajtomar11150@gmail.com, "president.sampoornamaoa@gmail.com" 
<president.sampoornamaoa@gmail.com>

In Re: Dr. Ashok Kumar Vs. State U.P. & Ors. 
O.A. No.551/2022

(Before the Hon'ble National Green Tribunal, New delhi)

Dear Sir/Madam

Please find the attached Compliance Affidavit/Action Taken Report being filed for and on behalf of the Respondent 
No.3/Greater Noida Authority in the above captioned matter.

Regards
Nishi Kant Singh
for Chaudhary Law Offices
Advocates
K-2017,(LGF)
Chittaranjan Park
New Delhi-110 019.
+91-11-41053797

Confidentiality Note: This message is intended only for the use of the individual or entity to which it is addressed and may contain information 
that is privileged, confidential and exempt from disclosure. If the reader of this message is not the intended recipient or an employee or agent 
responsible for delivering the message to the intended recipient, you are hereby notified that any dissemination, distribution, or copying of this 
communication is strictly prohibited. If you have received this communication in error, please notify us immediately by e-mail and delete the 
original message. Thank you

« COMPLIANCE AFFIDAVIT.pdf
“ 7160K
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